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further to amend the Himachal Pradesh Municipal Services Act, 1994 (Act No. 11 of 1994).

(SUKHVINDER SINGH SUKHU)
Chief Miniser.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA :
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AUTHORITATIVE ENGLISH TEXT

BILL NO. 13 OF 2023

THE HIMACHAL PRADESH TAXATION (ON CERTAIN GOODS CARRIED BY
ROAD) AMENDMENT BILL, 2023

ARRANGEMENT OF CLAUSES

Clauses:
1. Short title .
2. Amendment of section 3.

BILL NO. 13 OF 2023

THE HIMACHAL PRADESH TAXATION (ON CERTAIN GOODS CARRIED BY
ROAD) AMENDMENT BILL, 2023

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Taxation (on Certain Goods Carried by Road) Act,
1999 (Act No. 16 of 1999).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fourth Year
of the Republic of India as follows:—

1. Short title— This Act may be called the Himachal Pradesh Taxation (on Certain Goods
Carried by Road) Amendment Act, 2023.

2. Amendment of section 3.—In section 3 of the Himachal Pradesh Taxation (on Certain
Goods Carried by Road) Act,1999;

(1) in sub-section (1), for the words “except railways and airways”, the words “at the
rates as specified in column (3) of Schedule-1" shall be substituted.

(i) sub-section (2) shall be omitted.

STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Taxation (on Certain Goods Carried by Road) Act, 1999 was
enacted to provide for levy of a tax on certain goods carried by road in the State of Himachal
Pradesh and to validate certain taxes imposed on goods carried by road and for certain other matters



o9, fRHTeet uawn, 23 RIawR 2023 /01 mfa, 1945 7745

connected therewith. Presently, the tax on certain goods is being levied at different rate for a
distance upto 250 kilometers and different for a distance beyond 250 kilometers. In order to
simplify the taxation proceedure for the stakeholders, the distance clause is being omitted so that
the tax may be levied on uniform rates without taking into account the distance covered.

(SUKHVINDER SINGH SUKHU)
Chief Minister.

SHIMLA:

FINANCIAL MEMORANDUM

The provisions of the Bill, if enacted, shall involve revenue loss of approximately Rs. 2.35
crore to the State Exchequer.

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—

RECOMMENDATIONS OF THE GOVERNOR UNDER ARTICLE 207 OF THE
CONSTITUTION OF INDIA

(File No. EXN-A(3)-3/2023)

The Governor of Himachal Pradesh having been informed of the subject matter of the
Himachal Pradesh Taxation (on Certain Goods Carried by Road) Amendment Bill, 2023,
recommends under article 207 of the Constitution of India, the introduction and the consideration
of the Bill in the Legislative Assembly.

THE HIMACHAL PRADESH TAXATION (ON CERTAIN GOODS CARRIED BY ROAD)
AMENDMENT BILL, 2023

A

BILL



